‘ '  REGISTERED

CENTRAL ADMINISTRATIVE TRiBuUnAL
BANGALORE BENCH

REVIEW APPLICATION No, 47/87 ‘ COMMERCIAL COMPLEX, (BDA)
IN APPLICATION NO. 1708/86(P) INDIRANAGAR,
(UPI ND : lBANGALORE-SGD 038,

bATED: S

APPLICANT Vs RESPDNDENTS
Shri P. Puttarangappe The Chiaf Secy, Gout of Karnataka & 3. Ors
T0 '

1. Shri P, Puttarangasppa
Managing Director
Karnataka SC/ST Development Corporaticn
9th Floor, Visveswaraish Mini Towsr
Dr B.R. Ambedkar Veedhi
Bangalore -'560 001

2. Shri N.C. Biligiri Rangaiuh
Advocate
1261, 'Reja Gruha'
"MRHB Celony
Govindarejanagar
Bangalors - 560 079

SUBJECT: SENDING COPIES OF ORDER PASSED BY THE
BENCH IN/APPLICATION NO, 47/87

REVIEW

Please .find enclosed herewith the copy of the Drder

passed by this Trlbunal in the above said Application on
10-7-87 . Demand Dreft No. 422073 dated 15 May 87 drawun on Stete Bank
of Mysore, Vidhana Soudha Branch, B'lors = 1 is returned herewith.
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BEFORE TH: CENTRAL ADIMINISTRATIVE TRIBUNAL
BANGALORE BENCH: BANGALORE
DATED THE TENTH DAY COF JULY, 1 9 8 7.

FRESENT

TI.E HCN'BLE KR, JUSTICE K.8.PUTTASWALY
.. VICE CHAIRVAN

THE HON® BLE SHRI L HIASBEGCONTTRNNENBER ¢

REVIEW Al FLICATION NC.47 of 1987

P.Puttarangappa,

llanaging Director,

Karnataka SC/ST Development-

Corporation, 9th Floor,

Visweswaraiah liini Tower,

Dr.B.R.Ambedker Road,

Bzngelore. 5 Applicant

{Dr., N.C.Biligiri Rangaiah .. Advocate)

=VSe—

State of Karnataka by its
Chief Secretary,

Vichana Soucha,
Bengalore=l1,

2. Sri J,Vasudevan, IAS
Joint Sécretary to
Govt.of India,
Ministry of Health and
Family Wélfare,
'AarogYa Bhavan'

New Delhi,

3. Union of India
by its Secretary to
Ministry of Home Affairs,
New Delhi.

4, Secretary to Govt.
of India, Deptt. of Personnel

and Training, North Block,
New Delhi. > Respondents.

This Review Application has come up for
admission this day, Hon'ble Vice Chairman made the

following:
CRDER
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ORDER

In this Review Application made under
Section %?£3)(§) of the Administrative Tribunals
et
Act,1985,/the epp-icant has soucrht for & review

£

0t an order made by a Division Bench of this
Tribunal consisting of one of us (Hon'ble Shri L.H.A.
Rego, llember(A) and Hon'ble Shri Remakrishna liao,

lember(J), in Application Nc.1708/86.

2 In Applicetion No,1703/86, the applicant

who is a liember of an All Incia Serviée cellec
'Indien Administretive Services' ('IAS'), had
challenged certain adverse entries made ageinst

nim for the calendar year in dispute. Cn a detailed
examination, the Tribunal accepted the case of the
applicent in part and rejected the same in other

respects.

3. Lr.N.C.Biligiri Rangsaish, learned Counsel
for the applicent, contends that the orcer made by
the Tribunel in so far as it rejected his case
suffers from contradictions and justifies a review

uncer Sec.22(3,;(f) of the Act.

4, vle will even assume thzt there zre contra-

But, eyen then,
fictions in the order made by this Tribunal. /that }
is not & sufficient ground for review of the earlier

orcder made by this Tribunal., An earlier order made

cannot
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cannot be examined by us as if we are a Court of

appeal and a different conclusion reached.

5% On any view, this application is liable

to be rejected. Ve, therefore, reject this Review
Application., But, we however direct the Registry

to return the Bank Lraft arnnexed to this applicetion

to the applicant.
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(K. S«PUTTASHALY) 9\7\&9 / (L.H.A. REGC)
VICE CHAIRVAN \ I.Z1BER (A)
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\x Adgigons W7 SUPREME COURT OF INDIA
S om - . I'FW_DELHI,

Doted s 3/

Bargelore Renely
Reingaleoe
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PETITION FOR SPECI AL LEAVE TO APPEAL C/@REn) NO, HL/{Q-—?—C--/}?-
RS

(Petition under Article 136(1) of the Constitution of India
from the Judgment and Order dated ___M_m_ié"u'”g 4+ lo-3-47

of the High Court of Judicature at _C_A T. ,f§ﬁ7}{éLé$q::

i B o [F08SE 4 R p@.uv/m,
Fl {th*Enf\jaq)giLbrq) [ ee... Petitioner(s}

£
-

Versus

«.... Respondent(s)

Shete f‘d Kosm aderka d o5
Bl
I am directed to inform you that the petition above

mentioned filed in the Supreme Court was dismissed by the

wourt on | F-1-GU

Yours faithfully,

" ‘(('.//
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For Regzistrar,
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